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Committee on Subordinate Legislation. This 
being a Bill which is regularising an earlier 
lapse—I have also given the reasons why this 
lapse occurred—I hope this hon. House would 
approve of this Bill   and pass it unanimously. 

Thi question was propositi. 
3 P-M. 
THE VICE-CHAIRMAN (SHRI RAM 

NIWAS MIRDHA) : If no one wants to speak 
we can take up the clause by clause 
consideration   also and finish   this now. 

SHRI SUNDAR SINGH BHANDARI : 
(Rajastan)   :   No,  no. 

SHRI K. CHANDRASEKHARAN 
(Keraia): No, we want to speak. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA): All right, we go to the 
next item   then. 

MOTION RE SITUATION ARISING 
OUT OF RECENT COMMUNAL 

DISTURBANCES IN AHMEDABAD 
AND OTHER PLACES IN GUJARAT 

THE VICE-CHAIRMAN (SHRIRAM 
NIWAS MIRDHA): Before we start discussion 
on this motion I would like to inform hon. 
Members that the time allotted for discussion 
on this is, 3 hours and hon. Members will keep 
the time limit in view so that more and more 
Members could take part. 

SHRI  BHUPESH    GUPTA (West 
Bengal) : Mr.      Vice-Chairman,      we 
were told that today this would continue ill  we 
finish. 

SHRI OM   MEHTA     (Jammu    and 
Kashmir)  :   We have   no   objection to it. 

SHRI BHUPESH    GUPTA ;   That is what 
we were told. 

SHRI   A.   D.       MANI (Madhya 
Pradesh) : Mr. Vice-Chairman, Sir, may I, with 
your permission, move the following motion : 

"That the situation    arising out of the 
recent   communal disturbances   in 
Ahmedabad   and   other      places   in 
Gujarat  be  taken into  consideration." 

In initiating this discussion, I would like to 
make it clear that it is nol my object.   . 

FELICITATION TO THE PRIME 
MINISTER ON HER BIRTHDAY 

SHRIMATI YASHODA REDDY (Andhra 
Pradesh) : Sir, with your permission on behalf 
of my party may I pay our felicitations and 
wish Madam Gandhi on her birthday many 
more happy returns and a very happy life ? 

MOTION /^SITUATION ARISING OUT 
OF RECENT COMMUNAL 

DISTURBANCES IN AHMEDABAD AND 
OTHER PLACES IN GUJARAT— contd. 
SHRI A. D. MANI (Madhya Pradesh) : Sir, 

while initiating this debate, I would like to 
make it clear that I do not want to highlight 
those gloomy and sordid aspects of the 
humiliation which the nation suffered in the 
Ahmedabad riots in the last week of September 
this year because the whole world is watching 
how the country is reacting to the situation 
created after the riots. I would like to say heie 
that the hon. Home Minister made a statement 
this morning in answer to a question  stating : 
"According to figures received from   the State     
Government    on   October   24, 1969,   434 
persons were killed in    the riots   in      
Ahmedabad      city.      Till September 27,     
in     arson     cases 98 shops,     166     houses 
and 7    religious places were burnt. In  the 
districts 38 persons   were   killed.      The   
loss   of property in  the districts was estimated 
at about Rs. 6   lakhs. These are provisional       
figures,    furnished   by the State   
Government,        as   subject   to correction       
as   a   tesult of  detailed inquiries in progress." 
I would like to inform the Home Minister that 
nobody fully believes these understated 
figuies. There have been independent 
witnesses and persons who have gone to the 
spot to find out the damage and the loss of life. 
A committee from Delhi has brought out a 
pamphlet. Though it is technically by a Hindu, 
it does not have any communal bias. It says 
here : 

"The figure for murdeis is not less than 
2,000 and that for the wounded . . . 

SHRI SUNDAR SINGH  BHANDARI 
(Rajasthan)  : Who is he ? 

I SHRI A. D. MANI : It is by Mr. B.N, Pande. It 
is not a Hindu pamphlet at all; it presents the 
other point of view also. He says: 

"The figure for murders is not less than 
2,000 and that for the wounded   thrice 
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tbe number... The figure for those who 
have taken refuge in various camps if 
more than .0,000 men, women and 
children, o whom foui-fifths are Muslims. 
Th 1 damage to organised industries is c 
imputed at 33.25 crores of rupees by the 
Gujarat Chambers of Commerce " 

This 'a not by Mr. Pande but by the Gujarat 
Chambers of Com nerce. Then Mr. Pande goes 
on to say : 

"Rt. 5 crore* worth of wages have been lost 
by textile mill workers, and the mills 
themsel 'es have lost a sizeable number of 
c klcra for the Puja and Diwali holida rs, 
the pinch of which wi'l be felt in  the days 
to come." 

I would like to asl. the hon. Home Minister j 
and the Prime W. inister who are members 
of the   National Integration   Council 
why the Central Government did not try to 
arrive at a ro igh estimate of the loss of life and 
property in these Ahmedabad riots. The nation 
is responsible for maintaining the seculai 
character of the Constitution and com aunal 
harmony in the country. Am I to understand 
that the Home Minister d 1 not send any 
official to Ahmedabad to c induct an enquiry? 
We may make much >f the Constitution and lay 
that law and order is a State subject but 
maintaining communal harmoney is also one 
of'the obligations which flows from the 
Constitution. I would like to ask the Home 
Minister vhy he did not send an official from 
the ieadquarters to ai rive at an assessment of 
tbe loss of life and damage to property as a 
result of these riots. This is a point which sli 
juld be answered. 

SHRI A. G. KULKARNI (Maha-rashtra) : It 
sa matter of human rights. 

SHRI A. D. \ ANI : You may not like my 
speaking but Dthers are interested and you 
should not tr    to disturb me. 

SHRI A. G. KULKARNI: I like your 
speech; you are n >t following what I said 
correctly. 

SHRI A. D. MANI : I would like to ask the 
Home Mirrster why he has not moved in the 
matter. The National Integration Cou icil is very 
vitally concerned with the p reservation of 
communal harmony. I would like to say here 
that foreign critics of tie happenings in Ahmeda-
bad have been ini ;rested in depicting India as a 
place who : Hindu communalism cannot be 
contr died but in contrast I may say that thei ; is 
a part of the country where the relatic ns 
between Hindus and Muslims  have  b en  
extremely      cordia.'   | 

I refer in particular to Tamil Nadu where Hindu 
members of the Vidhan Sabha have sent three 
League members to • this House. The relations 
between Hindus and Muslims in the 9outh of 
India, that is to say, in the Tamil, Kerala, 
Karnataka group of States are extremely 
cordial. 

SHRI  OM    MEHTA      (Jammu  and 
Kashmir)  : In the north also. 
SHRIMATI  YASHODA  REDDY 

(Andhra Pradesh)   : It   is   the   same   in 
Andhra too. 

SHRI A. D. MANI  : Yes, in Andhra Pradesh 
also. It should not be understood therefore   that   
there   is   an   anti-Muslim feeling sweeping the 
entire   country. I do not want to go into those 
matters which are the subject of judicial inquiry 
which has been instituted. There are some who 
have said that the Central Government should 
have instituted an inquiry   of its own and not 
asked the State Government to conduct an 
inquiry.    I do not    agree    respectfully with      
this   view.      The   Commission   of Inquiry     
is  headed  by    Shri Justice  P. Jaganmohan  
Reddy of the Supreme Court and has Shri 
Justice   Nasserwanji K. Vakil and  Shri Justice  
Akbar  S.   Sarel  of the Gujarat High Court as 
members. This will show that no communal 
feeling will    be allowed to vitiate the findings 
of the Inquiry. Sir,  it  is  very difficult for  tis   
to  avoid matters which will     come up before  
the Inquiry   and I   do not want to go into all the 
details but there is no doubt that the Central  
Government's     Intelligence  Service has not 
been up to the mark which we expected of it 
during these    troubled times. Mr.     Chavan is   
reported to have told the Consultative 
Committee of Home Affairs—according to 
reports that appeared in    the press—that the 
Central   Government had warned tbe Gujarat 
Government of   the   developing   communal   
situation. He has   not made that statement 
publicly. Therefore when  he  replies  I  would  
like him to tell the House whether the Central 
Government was aware that the situation in   
Ahmedabad was coming up   to boiling point.      
He   also   should   remember that Ahmedabad     
unfortunately    has   had   a notorious 
communal bitterness in    history. There have 
been communal clashes in   the past and I    do 
not want to go into   the details     of    these       
communal     clashes because it is not my 
intention    to exacerbate  communal  feelings  
on   either    side. Unfortunately      Ahmedabad 
has not   had a good record in regard   to   
harmonious communal relations.  There was a 
case also recently  mentioned—and this has 
come out as a result of the enquiries made—
where an 
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alleged insult to the Ramayan was imagined and 
there was a case also an alleged insult to the 
Quoran was imagined. This was the situation in 
Ahmedabad prior to the riots. The Home 
Ministry should have intervened, as one 
responsible to the National Integration Council, 
by advising the Gujarat Government to appease 
the communal situation in view of what had 
happened. Unfortunately no steps have been 
taken by the Home Ministry in appeasing the 
communal situation which erupted into these 
ghastly disturbances last September. I would not 
want to go into details of who was responsible 
for allowing cows to march into a, procession 
when the Muslims were coming in a procession 
or who attacked the Hindu temple or who failed 
to accept a graceful apology tendered because 
these are all subject-matters of an enquiry. 
There have also been allegations made that 
some members of a political party went to 
Gujarat to aggravate the communal situation. 

DR. B. N. ANTANI (Gujarat) : Even a 
Deputy   Minister went there .   .   . 

SHRI A. D. MANI : The hon. Prime Minister 
is here. There have been many allegations that 
the visit of Mr. Yunus Saleem and also three 
Members of Parliament to Gujaiat at a time 
when the situation was explosive aggravated the 
situation. It was expected that when Members 
of Parliament went to study a matter and when 
the situation had not been brought under control 
they would exercise a sense of caution in some 
of the public expressions which they made. 
Nobody in a communal situation starts by 
saying whether the Government of Gujarat 
failed in the discharge of their duties, etc. The 
visit of Mr. Yunus Saleem in paiticular to 
Gujarat has been the subject of vigorous and 
acrid comments in Gujarat itself. I would like 
the hon. Home Minister to tell us what Mr. 
Saleem did in Gujarat and to what extent .  .  . 

SHRI K. S. CHAVDA (Gujarat) : Mr. 
Saleem added fuel to the fire in Gujarat. 

DR. B. N. ANTANI : He did something 
further. He ignited it more with silver bullets in 
his pocket. 

SHRI A. D. MANI : You will get a chance. 
You can say it when you speak. The question is 
that on an occasion like this I expected the 
Home Minister himself to make a trip. .This 
used to be done in the old days,    the old 
discredited days 

of the British. When something was aflame, 
people at the top rushed to the scene. 
Unfortunately we are so zealous of the States 
autonomy that we do not want the State 
authorities to come and complain tbat the 
Central Government has trespassed into their 
sphere. One point I would like to make in this 
context. The first point is that the time has come 
for us to remember that if we are to maintain the 
secular character of our Constitution, we must 
instil a feeling of confidence in the minds of our 
Muslim and other minorities. There is no point 
in saying that a Muslim was the Minister of 
External Affairs for many years or a Muslim is 
the Chief Justice of India or a Muslim was the 
President of India. We ought to show by 
example that Muslims and Hindus can live 
together as they have done in the southern part 
of the country in complete harmony and amity. 
This ought to be done. I feel, therefore, tbat 
since the State Governments are not in a 
position to enforce law and order in these 
troubled situations, they should have a federal 
security force, by whatever name you may call 
it, and, if necessary, the Constitution should be 
amended foi that purpose with the help of the 
Opposition Parties, with the help of Mr. 
Bhupesh Gupta and others who believe in 
communal harmony. It does not matter whether 
it is West Bengal or Gujarat. If the communal 
situation becomes so bad that the State 
Government is not able to control the situation, 
the Central Government, as the Central Go-
vernment in the United States, must have the 
right to intervene through its own security force. 
In the case of the Little Rock incident it was the 
Federal Security Force that enforced tbe 
Supreme Court's order. 

The second point I would like to make and 
this is flowing from the first is that there must 
be an active intelligence cell in all the States on 
behalf of the Central Government in regard to 
the communal situation. We have had Ranchi 
we have had the dismal episode in Jubbulpore 
and we have had tbe supreme example of the 
disturbances in Ahmedabad, the home of 
Mahatma Gandhi in the Gandhi Centenary 
Year which is being celebrated all-over the 
world. 

I would like to say further that there are 
other aspects of the situation also to which I 
must draw the attention of the House. I am told 
by friends from Gujarat that curfew was 
imposed in small doses like medicine being 
given of one ounce at a time. On the day the 
incident flared up curfew was imposed in   a 
part of the city 



 

Later the curfew vas extended to another part 
of the city. This ia not the way in which the 
commi nal situation was handled by the Britisr 
in the past. Mr. Chavan has a novel reme ly, 
according to newspaper reports. I have not 
heard it from him, but newspapers have quoted 
him as saying that he w mid like to reciuit 
Muslims into the polii e force in order to instil 
a sense of coni! lence in the Muslim minority. I 
hope my hon. Muslim friends and colleagues in 
this House would not misunderstand m : if I 
say that this is the most dangerous vay of 
dealing with the situation. Th;s is what the 
British did. The British hac communal 
regiments. They had the IV uslim regiment, the 
Jat regiment, the .'ikh regiment and it is a slur 
on our police force to say that in order to instil 
a sense of confidence in the minorities we in ist 
have a certain number of Muslims in the police 
services. I hope Mr. Chavan wou d deny the 
statement that has been attribi ted to him by the 
press, because we will be undermining the very 
basis of nations integaration if we start 
communalism ii this way. He should also 
remember that the moment he allows 
recruitment on communal lines to the police 
force, h : cannot prevent recruitment on comr 
tunal lines to the Armed Services also. He 
cannot prevent recruitment on communal lines 
to the Central Services. This is tbe most 
dangerous thing that can be doi.e by the 
Government of India. Instead o' doing this he 
should have a federal security force which is 
capable of moving on behal F of the people of 
India to assist any State Government which is 
in trouble. In regard to the statement .   .   . 

SHRI        G. RAMACHANDRAN 
(Nominated). vlay I ask Mr. Mani a question ? 
Su pose there is today either explicitly or t: 
citly non-recruitment of Muslims and o; ler 
minorities, how do you meet that si uation ? 

SHRI A. D. MANI : No, no. Thu is again, a 
most d ingerous suggestion. I am coming to it. 
Another suggestion I am making is a 
constructive one. In regard to the manner ;a 
which the law and order situation was handled, 
I want to read a very small extract—aot a big 
one—from an article by Mr. Nandan Kagal of 
the Indian Express. who went to Ahmedabad 
to study the sit lation. Mr. Nandan Kagal is 
neither pro Hindu nor pro-Muslim nor pro-
Govern nent nor pro-anything else, because I 
kno.v hirn. He is a very independent journa ist. 
He wrote : 

"The   impor ence   of  the   police     was a 
direct ct xsequence of  the   infirmity 

of the State Government. It is true that 
Mr. Hitendra Desai did not fiddle while 
Ahmedabad burned. He merely sat in his 
bungalow surrounded by his Cabinet 
colleagues—and a reassuring number of 
security guards. It was a pathetic 
spectacle of visible incapacity to deal 
with the situation. It must be assumed that 
the long sessions at the Chief Minister's 
residence were directed to some useful 
purpose; but it if a risky assumption. One 
suspects that a good deal of the time was 
taken up, in deciding what official 
account of the day's happenings should be 
fed to the Press and put over the Radio." 

I would like to mention here that the All India 
Radio aho did not play a stabilising part in the 
situation, neither did the press of India, neither 
the prtss of Ahmedabad. There is a convention 
among newspaper people that when a 
communal situation develops, we do not give 
too many details of the communal happenings 
and do not mention that so many Hindus were 
killed and so many Muslims were killed. We 
only give a bare account of what is given by 
Government. But what happened in 
Ahmedabad was that while the All India Radio 
was giving very small accounts, very brief 
account* of what was happening in 
Ahmedabad, the B. B. G. was giving detailed 
accounts cf what was going on in Ahmedabad. 
(Interruption) On television this was shown in 
Rabat. I would like to say that the time has 
come when we have got to face the communal 
situation squarely. When a communal situation 
is becoming explosive, I do not want that all 
ghastly details should be given, but some 
details of killings on both sides should be 
given, breif details, so that wild rumours do not 
float in the city. I remember the days of 1948, 
the day when Mahatma Gandhi was 
assassinated, there was a good deal of 
goondaism in Bombay. Mr. Chavan knows that. 
Muslims were being attacked, and the All India 
Radio was forced to announce at seven o'clock 
that the assassin was a Hindu in order that the 
communal situation might come under control. 
Similarly the All India Radio must play a more 
responsible pan in controlling thr situation. 

Regarding the press there has been a case of 
a newspaper—I do not want to mention it 
purely from ihe point cf fraternal r elations—
mentioning that some Hindu women were 
raped in iJublic. Whenever any communal riot 
happens, women always come into the picture 
tn the matter of rape or some form of violence 
being  done 
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lo them. I think there should be some 
arrangement between ihe Government and the 
editors to have some kind of voluntary 
precensorship—a pre-censor-ship by 
Government is illegal under the Constitution—
a voluntary pre-censorship which would control 
the situation in respect of publication of news. 

Regarding the role of political parties, I 
would net like to sit in judgment on any 
political parly and say that this particular 
political party was responsible for aggravating 
the situation in Ahmedabad. I have no likes and 
dislikes in this matter, but we ought to 
remember that Gujarat is very close co 
Pakistan as far as Karachi is concerned, and 
there are parties thai are anxious that they 
should be a stabilising influence in the politics 
of Gujarat. Those parties cannot be blamed if 
they try to build a base by winning municipal 
elections, for examplei If any Member of 
Parliament had made a violent speech which 
aggravates the situation, I want Mr. Chavan to 
have the courage and prosecute him in a court 
of law. Let it be decided by a court of law. This 
is the only way in which it can be done. 

Sir, the Preventive Detention Act is going to 
die on account of what has happened in the 
Congress Party. If the Congress Party had been 
united, the Preventive Dttention Act would 
have been placed on the Statute Book. 

SHRI BHUPESH GUPTA (West Bengal) :   
No,   no. 

SHRI A. D. MANI : Whatever Mr. Bhupesh 
Gupta may say, whatever anyone may say . . . 

SHRI BHUPESH GUPTA : They would 
have done it. Now lliey may not do it. I hope 
they will not do it. 

SHRI A. D. MANI: Whatever anyone may 
say I want to say this. If you want to maintain 
the secular character of our nation, if you want 
to prevent disorder from spreading, there are 
occasions when preventive detention is 
absolutely necessary in the interests of the 
security of the state. I would like preventive 
detention to be confined co communal 
offences, and I would like Mr. Bhupesh Gupta 
to vote against the P. D. Bill only for dealing 
with communal offences. Anybody who sets 
Muslim? and Hindus against each other. I 
would like to use the P. D. Act. 

SHRI  R.   T.   PARTHASARATHY   : 
(Tamil Nadu)  : Not for murder ? 

SHRI A. D. MANI : Please sit down I have 
got only five minutes. 

SHRI BHUPESH GUPTA: Even with your 
support they cannot pass it. We have counted. 

SHRI A. D. MANI : I would like also to 
mention that in view of what has happened the 
National Integration Council and the Home 
Minister of the Government of India must ask 
the State Governments to set up Minority 
Boards at every Siate level where minority 
grievances can be discussed at length, where 
matters like whether mu'ic should be played 
over the loudspeaker or not may be discussed 
by the Minority Boards. Sir, we have very 
proudly appointed a Commissioner for Lin-
guistic Minorities who report1! some times that 
somebody in some area wanted Urdu to be 
accepted as the medium of the schools. Sir, 1 
quite agree that we are a secular nation. But the 
fact is that ihe majority in this country are 
Hindus. We need not be ashamed cf that. This 
is a country where the majority of the 
population are Hindu*, but we are secular in 
out look and there are anas in the country where 
the Muslims are in majority, for instance, in 
Malappuram district. There is nothing wrong at 
all in it. There is no besmirching our name as a 
secular nation if the Government also considers 
the question of appointing a Commissioner for 
religious minorities because in every State what 
is happening is that all these grievances are 
being bottled up and they do not come to the 
surface. They come to the surface only on 
occasions like the disturbances that took place 
at Ahmedabad. 

Since the Prime Minister is here, I would 
like to read a statement from Mr. B. N. Pande's 
booklet—who is closely associated with Mrs. 
Subhadra Jcshis What does he say about the 
Congress ? 

"The Congress attitude towards Muslims 
also has an important bearing on the 
present situation. Just as the Muslims 
themselves did not change or modify their 
pre-independence attitudes and chose to 
remain isolated from progressive 
movements and secular, democratic 
forces, the Congress has thought it best to 
let them remain dormant and submerged, 
at the same time keeping their leaders 
satisfied with crumbs or carrots of various 
types. Party tickets in elections without 
too closely looking into the candidate's 
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past or pr lent activities, some 
Government :>osts and transfers and other 
small f; vours were sufficient to rope in 
the > tuslim leaders. The true type of the 
N i.tionalist Muslim are not more than a 
dozen old persons in its ranks and thf f are 
all severely ignored by the Gone -ess 
which prefers to deal with th i ex-League 
leaders and their young r enchmen, and 
they too have no use i ther than that of 
acting as vote-catchers. Elections have 
also made some Congress leaders and 
quite a good number of Muslim as well is 
Hindu goondas Comrades in arms." 

This is what has icen written in Mr. B. N. 
Pande's booklet (Interruption) From a friendly 
camp. vlrs. Subhadra Joshi is friendly to youi 
camp, everybody knows it. I would like t > say 
that our parties also should change ti -ir 
attitude towards elections and not pla :e any 
premium on communalism in th* award of 
party tickets. We want a new nation to come up 
and what has happei ed in Ahmedabad is a 
disgrace to all >f us. But we need not despair 
that the -ountry has gone rapidly communalist. 
' "his is an aberration which we all de Wore, 
which we all feel is a humiliation to us because 
it has happened in tie Gandhi Centenary Year. 
1 hope that we would take all suitable measure 
• which will instil a feeling of confidence am! 
assurance in the Muslim minorities and thai 
good will conn: out of this civil   situati tn. 

SHRI    S.      K.      VAISHAMPAYEN 
(Maharashtra)      :      Mr. Vice-Chair- 
man, I congratulate Mr. Mani for having 
moved this mot ion and the Government for 
having give; i it a priority for discussion in this 
Ho ise. I consider the debate on Ahmedabad as 
not merely a debate on a communa situation at 
a particular place but a deb itc on the general 
atmosphere of commi nal situation that is there 
in the whole c< untry. Therefore, I consider 
this debace as very important. I am of the view 
that this debate should serve a3 a sort of 
eyeopener to all of us, to al! the people of this 
country who believe in democracy, sec ilarism 
and socialism. If at all we are not iware of 
what is going to happen as a res dt of all this, 
then I think democracy and secularism have no 
future in this country  o far as I am concerned. 

As regards the Ahmedabad communal riots 
as such, much has come out as facts. The 
Govsrnnv at has come out with its own figures 
as to what    happened there, 

how many were killed or injured, and what 
was the loss of life and property there. But 
more than that, what is important according to 
me, is why, when the situation was tense not 
only on the day when they took place in 
Ahmedabad, on the 18th and onwards, but 
prior to that—even as early as in March—no 
preventive steps were taken by the State 
Government. I know, the hon. Home Minister 
in his reply today has stated that the Central 
Government had informed the State 
Government of the rising communal tension in 
the State as such. But the question is, when the 
tension was rising from March onwards, when 
there was an incident in a particular mohalla 
where a cartman was pulled out and the Koran 
fell from that, from that     particular day .   .   . 

SHRI SURESH J. DESAI (Gujarat) : On a 
point of order, Sir He is giving wrong 
information to the House. There was no 
tension since March. What steps could the 
Government of Gujarat have taken? There 
was no tension from March at all. You are 
giving wrong information to the House. 

{Interruptions) 

THE        VICE-CHAIRMAN 
RAM      NIWAS      MIRDHA) 
continue. 

SHRI S. K. VAISHAMPAYEN : Let me 
gives the date also. On the 8th March .   .   . 

SHRI SURESH J. DESAI : Sir, why not 
correct him? 

SHRI BHUPESH GUPTA : Will you 
kindly tell Mr. Suresh Desai ? He is a learned 
Member. Parliament is meant to give right 
and wrong information, both. 

SHRI SURESH J. DESAI : Mr. Gupta, I 
have been in this House for ten years. Do not 
try to teach me. We are not going to take 
lessons from you. 

SHRI BHUPESH GUPTA : Yon are 
unteachable,  I  know. 

SHRI SURESH J. DESAI : Let the other   
side   take   lessons   from you. 

(Interruptions) 

SHRI BHUPESH GUPTA : It is not a point 
of order. I do not want to teach you. 
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SHRI SURESH J. DESAI : You arc a man of 
straw here. Do not talk all this. 

SHRI BHUPESH GUPTA : You are whatever 
you were. I know that. But Mr. Vice-Chairman, 
he may be angry. He has rc-vson to be angry. 
But it is not a point of order. 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS     MIRDHA)   :  Please continue. 

DR. B. N. ANTANI (Gujarat) : May I know 
who is to decide . .. 

(Interruptions) 

SHRI S. K. VAISHAMPAYEN : If the hon. 
Member has any other information than what I 
have submitted here, he may do so when he 
speaks. He will get a chance to speak. Let hirn 
contradict what  I  am saying just now. 

What I was saying was tliat on the nth of 
March, an incident took place irv one of the 
mohallas of Ahmedabad by name Kalapur when 
a cartman was pulled by a police sub-inspector 
and among the things he was carrying in his cart 
a hand-cart, was a Koran. So it resulted.. .. 

(Interruptions) 

I would like to refer to other incidents also. 

THE VICE-CHAIRMAN fSHRI RAM 
NIWAS MIRDHA) : Order please. 

SHRI SURESH J. DESAI : An incident 
happened, things were smeared... 

(Interruptions) 

SHRI BHUPESH GUPTA : Are we going to 
have a debate ? Let hirn speak. 

We will not disturb him. What is he speaking  
of ?   (Interruptions) 

They cannot bully us. 

DR. B. N. ANTANI : As a Member of this 
House, I want to know—will the Chairman  . . . 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI 
RAM NIWAS   MIRDHA) :     The hon. 
Member will   speak.   Every Member . . . 

(Interruptions) 

SHRI BHUPESH GUPTA : We do not 
interrupt. Let him speak. We will not interrupt 
each other. I am asking you  .. . 

SHRIMATI YASHODA REDDY : We will 
not disturb anybody. I think it is a fair  
suggestion. 

 

SHRI BHUPESH GUPTA : I do not claim 
any privilege.     (Interruptions) 

If he thinks that he can bully us, it cannot 
go on. I am asking for your direction,        Sir. 
I    will    obey. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : Order please. 
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SHRI BHLPESH GUPTA : This il a very 
funn^ utterance. I say, Mr. Rajnarain should 
not indulge in such jokes. Let him go. That is 
not the point. The point is, Mr. Vice-
Chairman, Mr. Desai raised ;.. point of order. 
I only opposed that p< int of order. I did not 
mean anything to say. Now, can I not oppose 
a point of order ? I can oppose a point of ord< 
r. You can rule it out. That   is all I have done. 

THE VIC S-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : Mr. Gupta, please take 
you • seat. 

SHRI BHLPESH GUPTA : I am not a 
socialist hrough the agency of the Syndicate. 

SHRI AK JAR ALI KHAN (Andhra Prades 
I) : It is a matter of human values, a matter 
where thousands of our citizens ave died. Let 
us approach it with hurnilil  ' and respect, with 
reverence and regiid. Anybody can hold any 
opinion, iny fact may be right or wrong. But, 
.'ir, it is admitted that any number of citi :ens, 
innocent citizens including children, have 
been killed. So, let us de )ate this matter in all 
the seriousness tha it demands. That is my   
request tc  you. 

SHRI S. N. MISHRA (Bihar) : May I make 
a submission ? This is a subject on which the 
ti mpers are likely to become frayed to somr 
extent. There is enough tension in the 
atmosphere. {Interruptions) Please. We s 
muld not try to say anything which vould add 
to the tention. And so far a we are concerned, 
we would like Mat the discussion should 
proceed very peacefully. But let there be 
caution on the part of all of us (hat we do not 
sa;' anything misleading that would add to the 
tension. That is my only submission. 

SHRI S. K VAISHAMPAYEN : I was not 
in any way misleading the House. I was only 
te !ing a fact, about a thing which happened 
on the nth March at Kalapur, one of the 
mohallas of Ahmedabad •   . 

(Interruptions) 

AN HON. MEMBER : Let us hear hirn. 

SHRI S. K. VAISHAMPAYEN : What I 
was bringing before the House Was that there 
was a chain of incidents which resulted in 
communal tension in Ahmedabad •. • 

(Interruptions) 

THE   VICE-CHAIRMAN (SHRI 
RAM     NIWAS     MIRDHA)   :     Hon. 
Members would have a chance of having their 
own say, and even if a Member makes a little 
mistake, he will have another chance to 
correct it. 

SHRI S. K. VAISHAMPAYEN : I have 
already submitted that I will correct myself. 

SHRI G. R. VALIMOHMED MOMIN 
(Gujarat) : Mr. Vice-Chairman, I come from 
Kalupur itself. But there is no place as 
Kalapur. I say, I come from   Kalupur. 

THE   VICE-CHAIRMAN (SHRI 
RAM NIWAS MIRDHA) : All right, please. 

SHRI S. K. VAISHAMPAYEN : AU right. 
Then I am prepared to correct myself. 

(Interruptions) 

SHRI S. K. VAISHAMPAYEN : I am 
prepared to correct myself; instead of Kalapur, 
let it be Kalupur. Something happened there 
on nth March 1969. So, what I was trying to 
point out was that prior to the actual 
communal flare-up from 18th September 
onwards, there was a situation of communal 
tension, to hich a reference has also been 
made by the hon. Home Minister. There was 
communal tension as a result of not one but 
three incidents. From whatever information I 
liave got, there were three incidents. One was 
the Kalupur demonstration, another wag with 
regard to the Al Aqsa demonstration on the 
31st August and the third one took place on 
Urs on the 4th September. So I want to draw 
your attention to the fact that the communal 
flare-up started from the lOth September and 
all these incidents were almost four or five 
months before this particular date. So, when 
such a situation was there— I do not want to 
blame any particular State Government, 
because it is my experience of communal riots 
at different places that the Government does 
not take    preventive steps, ... 



 

SHRI SURESH J.     DESAI   :     May I ... 
(Interruptions) 

SHRI S. K. VAISHAMPAYEN : Let me 
remind Mr. Desai that when I spoke on the 
Criminal Law Amendment Bill, I referred to 
the communal situation at Aurangabad. I had 
also mentioned that tension was built up by the 
two speeches, one by the President of the 
Jamait-Islami and the other by the President of 
the Hindu Maha Sabha. I had referred to the 
incident which took place on 8 th June in 
Aurangabad and I had also asked then why the 
Government had not taken preventive steps 
when they had got the neeessary information 
about what was happening and how tension 
was being built up. Tliat was the point I had 
made then. Therefore, I do not blame any 
particular Government. I want all 
Governments, State Governments as well a» 
the Central Government, to take preventive 
steps, particularly with regard to communal 
situations. That is my plea. 

SHRI A. D. MANI : You must have 
Preventive   Detention   Act. 

SHRI S. K. VAISHAMPAYEN : Now 
according to the information I have— I have 
collected this information not from any other 
source, not from the source of Pande whom 
Mr. Mani has referred to as one of the 
associates of Subhadra Joshi—here is a 
magazine called Mantis, which is a Jan. Sangh 
biased   magazine .   .   . 

SHRI SUNDAR SINGH BHANDARI: 
What is Jan Sanghite in that ? 

SHRI S. K. VAISHAMPAYEN : It is a 
Marathi  magazine. 

SHRI SUNDAR SlNGH 
BHANDARI :   What is there to do with Jan 

Sangh?     It is only your imagination. 
(Interruptions) 

SHRI S. K. VAISHAMPAYEN : What I am 
quoting here is the information from this 
Mantis, a very detailed report has appeared in 
this magazine about the   Ahmedabad riots. 

SHRI SUNDAR SlNGH 
BHANDARI :   Are all Marathi magazines Jan   
Sangh   magazines ? 

SHRI S. K. VAISHAMPAYEN : Not at all. 
I will quote from other maga«ines also. So, it 
is no use saying that the State Government 
was not aware of the communal tension. 

SHRI SUNDAR SINGH 
BHANDARI : What was there m that 
magazine ? You only quoted the name of the 
magazine. 

SHRI S. K. VAISHAMPAYEN : The fact 
that I have given, i.e. there were three 
incidents prior to what happened on the    
18th. 

 
SHRI S. K. VAISHAMPAYEN : Kindly 

allow me more time, Sir. I have not   »aid 
anything as yet. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : You have said a lot. 

SHRI S. K. VAISHAMPAYEN : So the 
State Government did know, through its own 
intelligence service, that there was an 
atmosphere of communal tension, that there 
was a possibility of communal riots taking 
place, may be on some flimsy incident taking 
place somewhere in the State. When this 
knowledge was there I do not know why no 
preventive steps were   taken in this   regard. 

Then from the rOth onwards a holocaust has 
taken place. We know, you know, everybody 
knows what happened. It was all a scene of 
brutality, if one has to use the mildest possible 
term. It was a scene of brutality everywhere. 
And I do not know what the Police was doing, 
what the Reserve Police was doing to stop all 
these things. I have heard of stories—may be I 
am wrong in certain respects—of children 
having been cut to pieces. I do not want to go 
into that. So, it was all a scene of brutality. I do 
not know what the Police was doing all these 
four days. It was really an atmosphere of terror 
that was created so far as the minorities, the 
Muslims, were concerned in Ahmedabad. They 
might have also done certain acts of violence; I 
do not say that they might not have done any 
act of violence. But the acts of violence were 
more on    the part of the 
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other communi y than on the part of the 
Muslim commi lily. So we saw a scene of 
brutality ta cing place on the eve of Gandhiji's 
bin i centenary, in the land of Gandhiji a id 
also on the eve of the arrival of the 'rentier 
Gandhi, whom all of us love and whose words 
we would like to hear. E1 en some of the 
Members of the Oppositic i have quoted the 
Frontier Gandhi. But ,vhat has taken place is 
really a sad tali: and I think the Frontier 
Gandhi also mist have felt very deeply about 
it. So, ,vhat matters to-day, Mr, Vice-
Chairman, s not how many lives have been 
lost, how nany have been killed or how much 
property has been lost. What matters to-day i 
the psychology of fear, the psychology if 
brutality as I said; I cannot use an r milder 
term than that. We have never ieard of such a 
psychology of brutality a-id violence for so 
many years. Do we t link, Mr. Vice-Chairman 
that this psych ology must have been only a 
reaction t i a particular incident happening on : 
particular date ? No, I do not think s. . May I 
submit that this psychology of iatred and this 
psychology of violence is 1 eing built by 
certain dark communal fori es in the country 
and we must take not 8 of that ? If at all we 
want to treat t is debate as an eye-opener for 
the secular orc.es, we must take note of this 
fact th it this whole psychology of hatred and 
violence is being built by some dark conn 
uinal forces and, therefore, this country nust 
try to face that psychology. I will give one or 
two instances  .   .   . 

THE   VICE CHAIRMAN (SHRI 
NIWAS   MIRDHA)  :   That is all right. 

SHRI S. K. VAISHAMPAYEN : . . , for the 
benefit if this House. I will give you   a 
quotatk i   from   Manus. 

It says the students of the Medicai College 
at Ah nedabad refused to give their blood to he 
injured, to any person other than th< one 
belonging to their community  .   .   . 

 
SHRI S. K. VAISHAMPAYEN : I will 

give that • iame. The name of the 
representative a Sharad Krishna. He has 
written a detaied article in which this 
particular fact has been mentioned in box. It 
has 1 een mentioned in box that the   medical   
i ollege   students  .   .   . 

THE   VICE-CHAIRMAN (SHRI 
RAM NIWAS MIRDHA) : Please finish your 
speech. Your time is up. You have taken more 
time. 

SHRI S. K. VAISHAMPAYEN : I am 
winding up. My time was taken up by 
interruptions. 

THE   VICE-CHAIRMAN (SHRI 
RAM NIWAS MIRDHA) : You have already    
taken twenty    minutes. 

SHRI S. K. VAISHAMPAYEN : So, this is 
all due to a psychology of hatred that today 
the students of the medical college at 
Ahmedabad are refusing to give blood to the 
members of another community. To that 
extent has gone the psychology of hatred, 
fanned by the dark communal forces in the 
country. We must try to be more serious about 
this. I want to give some more instances. I 
have already mentioned one. I want to 
mention about the slogans that aro being given 
in big demonstrations. Very unfortunate 
slogans they are. They put us in shame. They 
are very bad. I will not go deep into that. But 
my point is that we must take due note of the 
psychology of hatred that has grown. How 
many people have been killed, how many have 
been injured, what amount of property has 
been damaged, is not that much important. We 
must try to tackle this particular psychology of 
hatred and violence. And if we can tackle that, 
then alone can this demon of communal 
violence be killed; otherwise, it will continue 
to devour the very vitals of our democracy and 
the very foundations of our secular society. 
So, my submission is that the Government 
must take a more   serious view of it   .   .   . 

SHRI A. G.    KULKARNI  :    Make 
some points. 

SHRI S. K. VAISHAMPAYEN : I have 
been making. 
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Government must take a more seriou3 view. 
So far as the people are concerned, we must 
do and we are trying through the National 
Integration Council .   .  . 
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SHRI S. K. VAISHAMPAYEN : We are 
taking certain steps, certain concreate steps. At 
the same time the Government itself, whether it 
is the Central Government or the State 
Government, throughout the country, must take 
a more senous view of this problem and see that 
preventive steps are taken. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : Please finish your speech. 
Your have taken such a long time. Unless 
honourable Members stick to the time-limit of 
ten minutes, it is impossible to proceed with 
subject like this. There has to be a time-limit. 
Honourable Members ought to respond who I 
ring the bell. 

SHRI S. K. VAISHAMPAYEN : I am 
finishing, Sir. I am summarising my speech. 

SHRI   RAJNARAIN : Now everything 

 
SHRI S. K. VAISHAMPAYEN : The 

Government must also consider another point. 
When such parties like the RSS, Jamat-e-
Islami, are preaching coram una-lism in this 
country, the Government must bring forward a 
legislation by whicn it should ban both the 
parties, the RSS as well as Jamat-e-Islami. I 
think ws should take this step now so that it 
wiH serve as an eye-opener to all others, not 
only to the people, but to the Government also. 
Therefore, you must take some definite steps 
to meet this challenge of communalism.    
Thank you. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : Mr. Vasa-vada. 

 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : Order, order. Mr.    
Vasavada now. 

SHRI S. R.  VASAVADA   (Gujarat) : Mr.   
Vice-Chairman,   Sir,   like any other Member 
of this House I also feel ashamed I   should say 
I feel more   ashamed,   because I come from   
Ahmedabad and one feels   humiliated   by 
these incidents that have    taken place in 
Ahmedabad in the second  fortnight   of 
September.       It   is not   that riots have   
taken place for   the first    time in this country.   
Riots    have taken   place   after independence 
in ofher cities, in    other States.    I do not 
know why    this riot has become the    subject 
matter of such a vehement   discussion not 
only in the country, but in this House also. I 
am not going to accuse anybody.      A Judicial  
commission  has   been appointed The    causes 
of the riot arc going to be investigated.    It will 
not be   fair on  any body's   part and 
particularly on the part of   this House    to 
prejudge the    issues. Being myself present in 
Ahmedabad right from the commencement of 
the riots till peace   was   restored, I am going 
to place some of the facts before this House 
and the House may    examine these facts 
which I am    placing before it from my 
personal knowledge.    I, together with my 
organisation—a  labour     organisation—had     
the responsibility of    restoring    peace in the 
city   and in the mills.    Therefore, I have got   
personal   information   and   I   would merely    
place the facts as I know them. In fact  they are 
known to everybody in the    country.    It is 
true that there was 

 



 

an incident ab >ut Quaran Sheriff. It is not a 
ver; important thing. It il also true that there 
was a Ramayan incident. And there was a 
third incident also about wl ich no mention is 
made here. There tas a huge procession re-
garding dairu.ge to a mosque outside India. 
All t, ese incidents have taken place. Incidents 
do take place in our country. But 1 can say 
with confidence that at the tim : ot occurrence 
of each of these incidents the Government did 
take sufficient care to see that peace was im-
mediately restored or rather violence did not 
spread. I was myself a witness to these 
incidents in Ahmedabad and I know delini sly 
that the Government took prompt action in 
seeing that the infection did n it spread. 4 P.M 

Untortunatel    on the   evening of 18th 
September   the riots did  break out.    Now I 
am not going to  enter into the causes of the 
riots but I do want to say with regret that   
there is ;   lot of exaggeration.     So many   
people   have issued   statements in the Press.   
Of course it is the    freedom enjoyed by   
MPs. to go anywhere in the country;   some of 
them went to   Ahmedabad   also.    Tf : Prime 
Minister was kind enough to coir t to the   
assistance of the Stale   Governn ent.    The  
Home Minister also   came and one Deputy   
Minister also came.   But I h.iveseen serveral 
statements, some   responsible and some   
irresponsible. Last year   wh< n the National 
Integration Council met ia Srinagar—I am 
referring to the full Cou icil—I attended   the 
meeting   as a   member.     We reached 
certain conclusions there and I was very    
happy to note that they were   very correct 
conclusions.    If   1 dis country has to 
prosper, if we    are go ng to retain our place 
of honour in the comity of nations, then we 
have    to mair. ;ain    peace and communal 
harmony  in o r country.     All  communities   
who live  n this country have a right to  live     
and   no  community,      whether major or 
miner, has a right to say that a particular      c 
immunity   is   not   wanted. Therefore  I  was     
very happy with  the conclusions of the 
Naticnal     Integration Council    and I was 
fondly hoping    that all     of us     together 
would  tackle     the all-important        
question    of   communal harmony and < te 
would prevent communal disturbances    
taking place in this country. But     unfortix 
ately     communal     disturbances    have 
taken place.   Even before Ahmedabad,    they 
took place in Indore, Ranchi,    Jubbulpore     
and in so  many other    places.    That is our 
misfortune. I think    we ar»  not conscious of 
our duty and we do ne t know what a heavy 
price 

we   will have to pay.    Well, one lias got to  
admit that  the communal disturbances took    
place and I should say that    very few      
people    accept their responsibility. I    accept 
my    responsibility    because I have  been in 
Ahmedabad for  the     last 42   years preaching 
Gandhian philosophy to the citizens of 
Ahmedabad,  particularly to   the working 
classes.    They   have also failed in   their duty, 
I must   admit that. But I am not     prepared  to 
make any allegations.    I do not accept that the 
State Government had been weak or the Central 
Government had been negligent or they were 
not   conscious of their   duties.    Immediately   
after the riots   bioke out, the first thing  that 
happened was  that peace efforts were made at 
the instance of the State  Government and  at 
the instance of the  police,   actually  some 
settlement was reached.   Now    nobody in this 
country or no   State   Government can say   
"We are   ready to deal with any   situation at 
any   time."     If disturbances   take place in a 
city with a population of 15 lakhs of people,  
you  cannot say     that  the State Government   
should be prepared to face them     
immediately.    My     friend,     Mr. Mani,   has 
suggested that there  should be a  security force.   
But whatever arrangements    you make, I am 
quite sure that these  arrangements will fail to 
deal with a situation like that.    What   have we 
found during   the past   two decades  ?    If the 
police     takes  very     rigorous  steps  and 
resorts to    firing to curb    violence, there will 
be a demand for  an     enquiry.    It might be 
said why the police   took   that step of  firing 
on the very   first day.    On the other hand if  
the police   were not to do it, then it will be said 
that the Government is weak and the police is 
negligent of   its   duties   and it does not take 
sufficient     care.     So  it  is really a  ticklish 
problem.       Being     in     this     privileged 
position it is all right   to criticise from this 
House     but it is really a problem    for those  
who have to shoulder  that responsibility,    
those who    have to see how the police behaves 
and how it should behave. It is a very difficult 
job for them to immediately   issue orders for   
starting firing-it is   really a very   complicated   
problem! 

Now, Sir, it is a fact that casualties have 
taken place. But I am not prepared to     
accept  the figure given.    After    all 
1 have been in Ahmedabad all along; I 
visited the hospitals and the places where 
those incidents took place. Now if some 
pamphlet is issued saying that more   than 
2 thousand people have died, how can it be 
believed ? I am afraid with that type of 
exaggeration it is not possible to carry 
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[ Shri S. R. Vasavada ] 
 On this debate here. We have to talk with 
some sense of responsibility. I have actually 
been on the spot, because I had to procure 
relief for those people. I know that not more 
than 450 people have died. We went from 
locality to locality, especially the working 
class localities, but not more than 150 
working class cases were reported. I am 
therefore not prepared to accept that the 
figure of killings is more than 500. It is true 
that some of the houses have been destroyed, 
some of the shops have been destroyed and 
some hutments also, but the total may not 
exceed 1500. Again I am not prepared to 
accept the Chamber of Commerce iigure that 
damage worth crores of rupees has been 
done. 

Now,   Mr.      Vice-Chairman,   see   the 
steps that the    Government    has taken. If 
the State  Government and the Central 
Government   had not taken   those steps, I     
would    have been the first man to criticise     
the   Government,   because      I was   the 
worst   sufferer.    If   these   riots had    
continued, I would have    suffered the most, 
because the major population is   labour   
population   there;   sixty mills are there and 
they were also closed down. In     the  
National  Integration     Council we took the 
decision—if I am wrong, Mr. Chavan will 
correct me—that as soon as a   riot   takes 
place,   anti-social elements should    be    
rounded    up.    Afte - all no respectable  
person   takes part in the riots and   exploits 
them.    Riots are in the first instance  
exploited  by anti-social elements for   their 
own   interests.   Then of course so many     
people—I will refer to them later  on—exploit     
them  for  their  ends. So the State 
Government started rounding up the anti-
social elements right from the 18th    evening.   
On the  19th we    went round the city but we 
found that there was    not    adequate    force, 
police force, available to curb the riots.    I 
won't say that it is  the fault of the 
Government because no Government can    
keep that much   force to deal eith such a 
situation. But    immediately    police force 
was    requisitioned both    from the 
Maharashtra Government and also from    the 
Central Government and even    the    Army 
was sent   for   and from the third day 
onwards the    Army took over the charge.    
Since then I do not think any    more incidents 
of a  serious     nature  have  taken  place. 
Immediately   afterwards the textile labour 
organisation—the     representative     union 
of the     working     class—started     doing 
one work.   There were 1,25,000 workers. 

All lorts of rumouri were ipreading. We 
started telling the people "Do not believe these 
rumours". Even the State Government 
announced on the All India Radio something. I 
do not know how anyone can find fault with 
the All India Radio. Every little thing was 
announced on the AU India Radio. One 
afternoon there was a rumour that that the 
entire milk supply by the milk scheme  was 
poisoned. 

SHRI S. D. MISRA (Uttar Pradesh) : 
Gujral   Radio. 

SHRI S- R. VASAVADA : Sir, my own      
partyman   is   interrupting      me. 

The All India Radio immediately an-
nounced. "Don't take the milk." For half an 
hour the investigation was made and the milk 
was examined in the laboratory. And after 
half an hour it was an-announced that the 
milk was all right. 

SHRI A. D. MANI : The BBC aho 
announced this. 

SHRI S. R.   VASAVADA :   I am not 
talking of the BBC or the radio of any 
other   country; I am not listening to all 
that.     I am very much   concerned  with 
the    All India Radio    because    that is 
my    radio.    Sir, it is not correct to say 
that the    All India Radio did not give 
the     correct     information.     The  point 
is   that at all times the rumour was going 
on.      150 workers of the Textile Labour 
Association    went round the city.      We 
started   taking the  pledge.    During these 
eight     days nearly ten lakhs of leaflets 
were   distributed  to promote   communal 
accord and    communal amity, and then 
we      started the mills.   And    with the 
restarting     of the  mills  the  peace  was 
completely    restored.    I do not see how 
anybody   can find fault with the Gujarat 
Government.     Sir, as soon as the people 
had to    leave    their houses    because of 
fear,     the Gujarat  Government  opened 
camps,   and all non-official   organisations 
whoever      volunteered   to   help,      were 
allowed to   work.     Their   services   were 
utilised    to serve in these camps.   Food 
Was      provided. Where      neeessary 
clothing was provided. A thousand rupees 
were given to each of the families that had 
lost their bread-winners. Five hundred rupees 
were given in other cases which were in a less 
pathetic plight. Even houses are now being 
provided for the affected families and 
temporary houses, and the pucca houses are 
coming up. Now I am told that the State 
Government    through its    Housing    Board 
has 
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immediately     stirted the probramme of 
constructing on<   thousand     houses.    We 
have a trade un on   and it has also done it* 
job.    We ha tc  reached an agreement with    
the Millowners      Association      of 
Ahmedabad     tl at,   in the case of those 
workers who ha 'e died,   their legal heirs 
should be found tut and all the moneys due to 
the deceased    workers—gratuity    and other  
dues—should     be     paid  to  them 
immediately   an i the heir   himself should be   
employed in the mill.      I should also •ay     
tliat the     State     Government has gone a 
step furti icr and has decided   thai, where a  
bread winner  has iost  nis  hie, and  if there is 
i i.o heir  fit to be employed in      his  place   
immediately,     vocational education     sno 
ild be     given aud wor^ should be provi led 
to the affected families so    that they i iight    
earn something for the work   they do.    I do 
not   see   what more can be    expected from 
the   State Governments  in   a     country  like      
this where so  many     things arc happening It 
is true, there is poison,  there is venom. It is 
true that w 5 have not yet  completely learnt    
that th s is our   country and we have     to live     
together in   communal amity   and pe; ce.   
Assuming that we do not   want to Ii e 
together,   what is going to   happen the i ? 
What   are we doing ? Are   we going   o fight 
each other ?     Are we   going to k 11 one 
another for all time to    come  ?    This hard 
lesson has to be learnt now.       I  therefore 
would  appeal to      the   Housi      that,   
while   discussing this  issue, let i s 
understand   the situation in   its   correc     
perspective.    Let us not bring   about a 
situation in this   country where    there   nay 
be complete partition lof the     country once 
again.   We have got to live   together.    We   
cannot  afford to    quarrel ai d to fight for all 
time to come.    Mr.     /ice-Chairman,    as I 
said earlier,  there i   not going to be 
prosperity in   this counti / if there are going 
to   be strikes     and    uarrels and fights for 
all time.   We   ai i    thinking     of     raising 
the     living     standards  of the     people. We 
want so n iany  things in this country. Can    
any Government, Central or State, go  into  all  
tiie     Social questions with which  the people 
are faced if this kind of fight is going   o 
continue   for all time to come in this c mntry 
?   Therefore, instead of   putting    the blame 
here or putting the   blame tl 3re,      I should   
say   that, if this   debate has got any value not 
only for us   but fo • the country at large,   the 
value is that  we will    have to learn  to live     
together  io this country.    How  to do it ? 
Well, t is not a question of forming peace    
comn ittes,   It is not a question 

of starting the State Integration Councils. All   
the States have   started the Integration     
Councils.     it  is  something  more important   
than all that.     We will   have to go into the 
depth of this  question and we will have to see 
that our hearts are changed.   How     can     our    
hearts     be changed   ?       Instead    of   hatred      
we will have   to inculcate the feeling of love in 
the    people.      But today, anywhere in the    
world or, say in our country also. what   are   we 
finding ?   Why are there so many    tensions  ?    
Why arc there   so many     quarrels  in  the 
political     parties also ?    It is    bi cause   we 
have forgotten, that     what we politicians,     
what       we parliamentarians,      are   doing   is   
God's work.    God's    work    cannot be done by 
hatred   and violence on the prart of the people.    
The    fulfillment of the country's aspirations      
cannot   be   achieved   if we hate each other. It 
can be achieved only by love. We will have   to   
love each  other. Unless  we do this thing, I am 
afraid there is no way out. We have got the 
Planning Commission.      The   Planning    
Commission is  looking after so many things in 
our life, after education,  after development of 
the economy, after administration and so on and    
so forth.    All    these    things would be   set at   
nought   if we do not   attend to     this    very     
fundamental     and  vital question,    namely     
communal     accord. I am    therefore    
suggesting    this to the Government.    Will       
the      Government consider   the      
appointment  of a   social Commission,   a 
commission which   enters into    the root of all 
these    questions and points   the   way to the 
country indicating how    we   should live    
together  ?      This appears to me to be the most   
important question.      You will be surprised,      
Sir; even   from   Delhi   an enquiry   was made 
when  the mills   reopened in  Ahmedabad 
whether  the  Muslims     got     readmitted into    
the mills.   Now     there are  18  to 20%   
Muslim   employees.       The   entire working   
class   had   decided   that   when the mills 
reopned they would all go together And   when   
the   mills   reopned,   they   all went   together.   
Then    why this enquiry? Why this suspicion?     
It is  because our education, our very approach 
is defective. Therefore I am talking of the social   
Commission, a commission which changes   the 
values,     a  commission  which shows the way,     
a commission    which     may    go into   our   
educational   system,   into   our economic 
system, into the affairs of every employer, of 
every State Government and of    everybody 
who has got   the   respon-siblity to deal with 
man.   We must know that communal accord is 
the most important thing.   I am therefore finally 
appealing 
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to every hon. Member here. Let us search our 
hearts when such incidents take place—when 
man starts fighting with man. I am putting this 
very simple proposition. Whether he belongs 
to a particular community or to any political 
party, when man begins to fight with man, it 
means he is prompted by hatred and not love. 
He will have to understand tliat it is not the 
religion of a man to hate another man. He has 
to serve him and he has to learn to live 
together with all the people in a given place. 
Therefore, when such incidents take place, in 
my humble opinion, we will have immediately 
to search our hearts and see where we stand 
and that are we going to do. If the heart is 
searched, there will be a call from our 
conscience that our duty is not to kill our 
neighbour but to serve him showing all love. 

Thank you. 

DR B. N. ANTANI : Mr. Vice-Chairman, 
Sir, it is with deep pain and anguish that I rise 
to express my feelings and ideas on the events 
in Ahemdabad. I happen to be a Gujarati and I 
have a part of my family in Ahmedabad. I 
have seen the evolution of these incident stage 
by stage and the end of it all. What pains me 
most is the scence and the speeches here this 
afternoon from this side of the House. Sir, 
Gujarat is traditionally a peace-loving State. 
Gujarat is an example to India for secularism. 
Gujarat is the place which in spile of all these 
troubles has got an Inspector-General of Police 
who is a Muslim. In spite of all these how did 
these things happen? Mr Vice-Chairman, I 
wholeheartedly agree with the sentiments 
expressed by the previous speaker but I am not 
such a great saint as he is. I am a human being. 
I have seen Gujarat; I was born in Gujarat and 
I shall die and be cremated some where in 
Guarjat. Guarjat is the place where there have 
Mulism States and Muslim Rulers with a 
majority of Hindu population. I have myself 
been the Chief Minister of a state where there 
was a majority of Muslim population but yet, 
Mr. Vice-Chairman, there were no riots. There 
was complete harmony. Muslims vied with the 
Hindus in taking part in Hindu festivals. That 
was the phenomenon. In the time of the British 
we used to say that it was the British people 
who used to foment communal trouble. Who is 
to be blamed for what is happening today? 

Mr. Vice-Chairman, the previous speaker 
has dealt with the treatment. I am an Aurvedic 
man and I shall deal with the diagnosis. I want 
to find out how the disaster developed and why 
did it happen? I have come to the conclusion, 
Sir, that for that it is neeessary to eqnqire into 
the timing of the disturbances in Ahmedabad. 
Were they made to precede the convening of 
the Islamic summit coni'er-rencc at Rabat 
where the Pakistan President was sure to 
capitalise on such happenings to malign India ? 
And has not that happened? Remember, this is 
a post-Bangalore development also. We were 
not born yesterday, Mr. Vice-Chairman. I have 
78 summers of struggle on my head and I 
refuse to die. This is a battle, Mr. Vice-
Chairman, between two bullocks to unyoke the 
plough. One bullock may go to the Syndicate 
and one may go to the Indicate but what about 
the tiicolour flag ? We are here to pledge our 
honour and life for that. What ever happens to 
the bullocks, the tricolour flag shall be 
honoured by us at all events. That honour is 
being sullied through ; such incidents. Mr. 
Vice-Chairman, our frind, Mr. Mani a 
journalist, has given us a very good ournalistic 
thesis today on Ahmedabad events. He has 
spoken of one Mr. Pande. May I quote from 
the 'Indian Express' of the gth and 10th 
October ? Mr. Nandan Kagal, their 
representative, visited Ahmedabad, made a 
thorough enquiry and he has made a forthright 
observation that so far as these riots are 
concerned it was the Muslims and not the 
Hindus of the city who are to be blamed. I am 
here not to blame anybody. I am here to take 
the blame on myself. I am here to see how all 
these things happened. Mr. Vice Chairman, 
Sir, in Ahmedabad on the day when the riots 
started there were 2500 policemen. 1900 of 
them had only lathis and 600 were armed 
police whose arms did not operate. Whose 
responsibility was it to see that proper arms are 
given to the police? I want the hon. Central 
Home Minister to let us know categorically the 
date and the time when the State Government 
requisitioned military aid. (Interruptions) 
Please do not interrupt me. If you interrupt I 
shall sit down. 

AN   HON.   MEMBER   : He   was   an 
independent. 

DR. B. N. ANTANI : I  am more  than 
independent       although       politically   I 
happen to belong to the Swatantra   Party. 

Now I     want to  be told when     the 
military     was requisitioned.   It took  48 
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hours for the it iltary to reach Ahmedabad; «4 
hours from. Jamnagar and 24 hours afterwards 
the military began to operate. Now does this 
not clearly show that there is something w? 
ang somewhere and that the Centre wanted the 
State to abdicate and to take over pi 'Ssession 
of Gujarat State in the name of all these things? 
All these things come t> my mind this 
afternoon. I want to kn> >w whose 
responsibility it is. I feel that there are several 
things that have happenei during these days 
which require a thorough enquiry. Now, is it 
not a fact that laige sums of money through 
high dignitaries in Delhi were distributed at 
Ajmer where there were Pakistan visitors at the 
time of Khwaja Urs in September ? Is it not a 
fa t that large sums of money were brought by 
important person holding an it iportant political 
office and that money wis distributed to a 
person of his religion vho holds a political 
office in   Ahmedab :.d ? 

SEVERAL HON.    MEMBERS: Who is he 
? 

DR. B. N. \NTANI: I do not want to 
mention nan es. 

SHRI A. D. MANI : Why not? You must 
mention    it in    the open debate. 

DR. B. N ANTANI: It is an open secret; it is 
Saleem Sahib. Is it not a fact that the Minister 
of Rehabilitation, Mr. Premjibhai Thakur, of 
Gujarat State complained 'hat Saleem Sahib 
accompanied by hi I two co-religionists has 
been interfering w th the rehabilitation work 
there? There'ore it is necessary, Sir, to go into 
all these details and find out where the 
responsibility    lies. 

Now then has been some observation in the 
state nent that was laid on the Table of th.' 
House this morning by the hon. Home 
Hinister. He says that it was true that th' re was 
some tension in Ahmedabad bu there was no 
apprehension that riots w-iuld break out. Now, 
if this tension was there, the Centre having the 
ultimate resp msibility for peace and order all 
over India, what cognisance did it take? What 
was the reply of the State Government ? Why 
did all these things happen ? Th s is wisdom 
after the event. I do not w. ait to go into it. But 
the time kas come wl en all these things have 
to be looked into Our neighbour, Pakistan, in 
collusion with Russia, is forming a new axis. 
My friend, Mr. Bhupesh Gupta, is here. I lov< 
Mr. Bhupesh Gupta but, by my God, I would 
keep him at a long distance. Mr.    Bhupesh 
Gupta,    all of a 
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sudden, has become the ally of the Govern-
ment that remains. And all of a sudden he felt 
very sorry for Gujarat because we were all 
dead and he was the only saviour. He visited 
Gujarat and in whose car did he move about ? 
All these things are well known. 

SHRI A. D. MANI : In whos e car ? 
DR. B. N. ANTANI: In the car of Mr. 

Mohd. Siddique. These are all very painful 
things. 

(Interruptions) 

SHRI K. S. CHAVDA : Mr. Siddique died 
on the spot while making a bomb and he had 
lent his car to Mr. Bhupesh Gupta and Mr. 
Yella Reddy during the tour of the city    of 
Ahmedabad. 

DR. B. N. ANTANI : It is too painful for 
me. I   cannot take it very lightly. 

SHRI YELLA REDDY : To which Party 
does Mr.   Siddique belong ? 

DR. B. N. ANTANI :  Commuist. 
SHRI YELLA REDDY (Andhra Pradesh)  

• Say that. 

DR. B. N. ANTANI : They are with their 
new allies. God forbid, I recently saw a 
Cartoon. I do not want to indulge in a lighter 
vein when I am on a serious thing, but what is 
happening today to India and in our political 
life ? Two lambs were trying to cross a stream 
on a risky and rotten plank. Each began to 
quarrel. A crocodile was sitting with an open 
mouth praying let the lambs fall and they will 
make a hearty meal. Now, this is what is 
happing today. In spite of all the protestatiens 
from the Prime Minister, I, as an old man on 
bended knees, want (o warn her to caution her. 
I have no politicals stakes. I belong to the 
Opposition. There is no danger of any defection 
on my side. There will be no offei from the 
hon. Home Minister nxceept prison. So, I am 
not afraid of it. But I remember a very serious 
occasion when the Chinese aggression came, 
when the late revered Pandit Javaharlal Nehru's 
dreams of having the goodwill of China were 
frustrated and when India suffered a setback 
Then, the President of India is reported, to have 
written a letter to him saying that this was the 
result of the credulity and negligence on the 
part of the Government of India. Now, Mr. 
Vice-Chairman, let us not take the Ahmedabad 
occurrence as an insignificant or stray one.   
What ha» 
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happened in Ahmedabad today is a serious 
matter. There is no reason, why it will not 
happen elsewhere tomorrow and exploit the 
fluid political situation in India. My friend, Mr. 
Saleem, whom I personally do not know, was 
there. I love his hat and sometimes I   hate it. 

SHRI Z. A. AHMAD (Uttar Piadesh) : You 
hate him   because of his hat. 

DR. B. N. ANTANI : But is it true that 
wherever he goes there are communal riots? 
Were there no communal riots in Meerut, 
Hyderabad and Allahabad? There are so many 
serious things which come to my mind this 
evening. The Prime Minister, Mr. Vice-
Chairman, dropped two Deputy Ministers and 
two Ministers of State from her Cabinet. Does 
she contemplate any elevation to this Deputy 
Minister? Let the hon. Home Minister answer 
it so that I can have a quiet sleep. Why this ? 
As serious politicians, as Members of the 
House of elders, let us consider it for a 
moment. Is it the lack of leadership ? I 
remember a song given to me by Swami 
Satyadev on the phenomenon of India. He 
asked. What is happening to India ? 

 
Where is the leader ? Gandhiji has gone. Are 
we going to be leaderless in the way that we 
find ourselves today? I only want to say this 
and I am going to conclude. Whoever is 
responsible, the Centre or the State or the 
State or the Centre, it does not matter. If you 
want the Hitendra Desai Ministry to collapse, 
it will not collapse so soon, Mr. Home 
Minister. It will take you some time. Let any 
number of Saleems visit and let them do the 
worst. We shall see. I am not a member of that 
party. Whoever in the Congress Government 
is defeated, it will be our gain. So, I ara not 
concerned with it, but I want to say one thing. 
India ig an old banyan tree. That is our 
heritage. We have pledged ourselves to 
preserving our democracy. A woodcutter is 
coming with an axe to cut that tree today. This 
is a symptom. Let us all get up and in the 
words of Longfellow do this :— 

Ohl good man,  spare that tree; 
Touch not a single bow, In youth 
it sheltered     me, And I  shall  
protect it now." 

SHRI M. M. DHARIA (Maharashtra): Mr. 
Vice-Chairman, Sir, after twenty-two years of   
independence,   in   the   Gandhi centenary year,   
when I look at the communal tensions and riots 
in our country, I hang my head in  shame. I am 
sorry that the   motion   today   is restricted   to   
the riots in   Ahmedabad and   Gujai'at,    but 
my motion was not that way. I had given a 
motion   dealing with   the riots in Ahmedabad 
and in other parts of the country. I   am not here 
to blame only one Govem-ment or one State 
Government out of some political 
vindictiveness. I   do not want to bake the bread 
of my politics on     this poisonous fire of 
communalism. I  do not believe in it. It is not 
only the Governmeat of Gujarat. We all have to 
blame ourselves. I blame myself. I  blame my 
Government. I  blame the various Governments. 
I blame all   political parties and social workers 
in this country for the communalism  that we 
see today in the country. Many suggestions are  
being made.     Some say that  there should be a 
social commission. Others say that there should 
be a federal security force. Some others say that 
there should be a mixed police force. Please let 
me submtit tjday that these are not the remedies 
that can solve the problem.   Let us go to the 
basic roots of the problem. Have we forgotten    
it ? Before the partition    of the country,    
Barrister Jinnah and others on one side and 
Barrister  Savarkar and others on the other   
demanded the partition   of the country. Is it not 
a fact that those leaders who had opposed the 
idea of partition    or the two nation   theory, 
unfortunately,    our big leaders,    surrendered 
to the idea of partition  ?   It is because of that 
partition, it is because of the surrender to the 
two-nation     theory that we   are suffering even 
today. I feel it is the duty of our leaders to see 
that the roots of communalism  do not prevail in  
this country. In  that direction  are we prepared 
to have some basic thinking? We want dynamic 
change in  this  country.  That     dynamic 
change will not be possible unless and until we 
are prepared tb accept dynamic thinking and 
dynamic ways.    I believe that if we are to 
move in   that direction,   the best cours  would   
be  to  have an  educational system having a 
secular orientation. Twenty-two   years   have    
elapsed    and we have not yet found out  ah 
integrated   national system for our education. It 
is not a mix- 
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ever such feelings of hatred are spread all over, 
what steps have we taken to book such people ? 
Here again we have remained complacent. When 
we look at the recent developments in Gujarat—it 
is not only in Gujarat, it is in Maharashtra, 
Madhya Pradesh, it is in all parts of the country—
I do not want to blame him because I know Mr. 
Hitendra Desai and his colleagues. We may or 
may not agree with the methods adopted by him. 
We may or may not agree with whatever is done 
by the administration, but we cannot challenge 
the bona fides of Shri Hitendra Desai. I know he 
is a secular person, there is no doubt about it. He 
is one of those who have grown up in the tradi-
tions of Gandhiji. If anybody now in the 
opposition is going to exploit that fact, I do not 
want to exploit that way here on the floor of the 
House becaus;; I think that basic thinking is 
necessary. It is in this light we have to look at it 
instead of going into all details. What happened 
in Ahmedabad, what happened in Indore or 
Aurangabad? Let us think over it. No Social 
Commissions are required. Let the Home 
Minister sit with 20 or 25 persons, and we can 
give him a long list of what sort of remedies 
could be had. No Commissions are required. Are 
we prepared to go along those lines ? Are the 
political partie* prepared to have a common code 
of conduct or are they desirous of exploiting 
these communal tensions in the country? It is 
time for introspection particularly in this Gandhi 
Centenary Year. If we can clarify ourselves, if we 
can introduce this new feeling in the country, I 
have no doubt that the secularism which we have 
been chasing since long could be a success in this 
country. It is the responsibility of all of us instead 
of blaming this party or that party. At the same 
time let us think. Whatever has happened, let us 
resolve ourselves in this Gandhi Centenary Year 
so that this communalism disappears and the 
secularism continues. The time has come when a 
person from any community should have that 
guarantee and that security to feel that he is a 
proud citizen of this country, that his future and 
his opportunity cannot be restricted, that he can 
enjoy the fullest possible opportunities and 
security in this countiy. That sort of social order 
should be created in the country. A constructive 
approach is needed. It is not the sort of communal 
approach and not the sort of conservative 
thinking which will deliver the goods. Radical 
thinking is required for a radic-' ' change. Thank 
you very much. 
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"There shall be no discrimination on 
grounds of religion, race, caste, sex, descent, 
place or birth  or residence". 
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"IF you want to keep Communism away 
from the country, stop spreading 
communal hatred in the name of 
religion."
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SHRI SUNDAR SINGH BHANDARI 
When we started this discussion, the fac wa 
made known by Mr. Chavda that a judicial 
commission was going into it. Therefore all 
those details should not be mentioned which 
might prejudice that enquiry. 
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we started this discussion, tl was made known 
by Mr. Chavda that a judicial commission was 
going into it Therefore all those details should 
not be mentioned which might prejudice that 
enquiry. 
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SHRI   MULKA  GOVINDA   REDDY 
(Mysore) : Mr. Vice-Chairman, we will go up 
to 6 o'clock today and the debate can continue 
tomorrow because there are so many Members 
who want to speak on this. 

SHRI BHUPESH GUPTA: I won't, be here 
tomorrow. It may be difficult. We have come 
today for it. Let us continue. 

SHRI MULKA GOVIND A REDDY: 
After Mr. Rajnarain speaks he may be allowed 
to speak today. 

SHRI A. D. MANI : A large number of 
Members have taken the trouble to give their 
names and they should get an opportunity  to 
speak. 

SHRI MULKA GOVINDA REDDY : 
Therefore after Mr. Bhupesh Gupta speaks we 
adjourn and we continue the debate tomorrow. 

SHRI BANKA BEHARY DAS: We shall sil 
up to six and we can continue the debate 
tomorrow. 

SHRI S. D. MISRA : The debate should 
continue tomorrow also. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA): We have some business 
already fixed for tomorrow. The Chairman Ins 
allotted only three hours for this debate and we 
cannot go on changing like this. 

SHRI A. D. MANI : If the time had been 
equally divided more could have spoken.Some 
people have been allowed half an hour, some 
people have been allowed forty i ninutes and 
some 15 minutes. There are a large number who 
have given their name:;. 

SHRI BHUPESH GUPTA: Three of us only 
gave the names. Others came later on. Only one 
out of those three has spoken, namely, Mr. Mani. 
It is all right. Let everylxxly   speak. 
Let us continue. 

SHRI NIREN GHOSH (West Bengal) : Now it 
seems this has got to be continued tomorrow. 
After Mr. Bhupesh Gupta's speech, since he 
won't be here tomorrow, let us adjourn and conti-
nue the debate tomorrow. 

SHRI M. PURKAYASTHA (Assam) : It 
should be continued tomorrow. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) :Mr. Rajnarain. 

SHRI A. D. MANI : How long are we going 
to sit. Sir? May I suggest that we end at 6 
o'clock and carry on with the debate tomorrow 
? 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDH\): No, no. 

SHRI BANKA       BEHARY        DAS
(Orissa) : In the beginning the under
standing was thai we will go up to 6
o'clock. 

SHRI BHUPESH GUPTA: There was some 
order in the list of speakers according to the 
notice we gave but you have called according 
to the parties. Therefore that list has not been 
observed. Now that you have called pavtywise 
let us follow that. 
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THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA): Either we sit till six or if 
we ;it longer than s-'x, then we had better fn ish 
this today. 

SEVERAL HON. MEMBERS: No, no. 

SHRI MULKA GOVINDA REDDY : Mr. 
Rhupesh Gupta may be accommodated today 
and the debate can continue tomorrow, because 
a large number of speakers are th' 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA): Mr. Raj-narain has trie 
floor already and after him il Mr. B lupesh 
Gupta is to speak it will  be beyoi  1 six. 

SHRI BHUPESH GUPTA: Six o'clock is not 
sacrosanct 

 Remember   you have got 
power. Learn to sit light not tight. 

SHRI SUNDAR SINGH BHANDARI : Shri 
Om Mehta is sitting light. 
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SHRI NIREN GHOSH: May I submit that if you 
do not keep the time-limit—you are  allowing  
somebody  50   minutes   and 



 

[Shri Nircn Ghosh] 
somebody else 35 minute*—then you cannot 
discriminate and you must allow all other 
Members the same privilege ? 

(Interruptions) 

HON. MEMBERS: We can adjourn now. 

IHE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA): Mr. Rajnarain did take a 
very long time. 

SHRI RAJNARAIN : Yes, yes, but I have 
given you some good things, correct things. 
1

 

THE VICE-CHAIRMAN (SHRl RAM 
NIWAS MIRDHA) : That remains to be seen. 
This sort of speech or talk would go on 
indefinitely. .  . 

SHRI NIREN GHOSH: We will continue it 
tomorrow. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : ... and I had requested 
hon. Members to stick to the time-limit. 

Now the House stands adjourned till 11 
A.M. tomorrow. 

The House then adjourned at 
twenty seven minutes past six of the 
clock till eleven of the clock on 
Thursday, the 20th November.  
10,^9. 
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